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RAIASTHAN STATE POLLUTION CONTROL BOARD
SHIV SINGHPUM HoUSING BOARD. NAWALGARH RoAp SIKAR - 332001

RPCB/RO-Sikar/Gen.-185 (legal)/ Jo g

To,
The Registrar General,

National Green Tribunal,

New Delhi- l 10001

Date: lt-o6-2a1-O

Sub:- Report of Joint Committee constituted in O.A. No. l2l20l8 (CZ) in the

matter of Mangla Ram Jat V/s Collector Jhunjhunu Rajasthan & Others

before the NGT, Central Zonal Bench, Bhopal.

Ref:- Order dated 02.07.2020 passed by Hon'ble NGT Principal Bench, New

Delhi.

Sir,

With reference to above, please find enclosed here with report of Joint

Committee for kind consideration.

Encl:- As above

(Neeraj Sharma)

Regional Officer

Yours Sincerely,



REPORT OF JOINT COMMITTTEE CONSTITUTED IN

IN EHE IIATTER OF

IIANGLA R,AM JAT V/S COLLECTOR JHI'NJHT'NU

RAJASTHAN & OTHERS ORDER DATED 02.07.2020

PASSED BY HON;BLE TRIBUNAL

1. That Hon'bIe National

passed order dated

constituted

consi-sting: -

Representative

ControT Board,

Representative

Control Board.

Green Tribunaf has

02 .0'7 .2424 and

j o j-nt committee

of Central Pollution

of State Pollution

L.

LL.

iii. Representative of Collector

Hon'ble Tribunal dj'rected the aforesaid

comtittee to visit tbe pJ,ac,e and to sttbrait

a factual aad action taken EePort within

six weeks witlt suqgestions for rqedial

lleasures

probla

PoTTutio{,

to be taken to finaTTy solve the

and also directed Rajasthan

ControT Board to be a nodal

G#- ilioaNi$'
Sclon$t ' 4-^.
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agency for

support.

2. That in

02 .01 .2020 , Pollution Control-

Board (CPCB) appointed Sh. Milind Nimj e,

Scientist-C, Rdj asthan Pol]ution

Regional

State

appo int edControl Board ( RPCB )

Officer, Sikar and District Collector,

Jhunj hunu appointed Sh. Ram Niwas Jat,

Chief Executive Officer (CEO) , Jhunj hunu. A

copy of the orders are submitted herewith

and marked as Annexure-A.

3 . That, thereafter, Nodal Officer issued

Ietter dated 04.08.2020 to the C.E.O.

Jhunj hunu and Incharge G. W. D. Jhunj hunu to

submit factual and action taken report in

this matter indicating ground of rej ections

of application filed by Sh. Mangla Ram Jat.

A copy of the letter dated 04.08.2020 is

submitted herewith and marked as Annexure-

B.

That Incharge Ground Water Department,

its factual reportJhun j hunu has submj-tted

4.

1- erltra I Follution Control Eeite'

@
coordination and Togistic

pursuance

Central

to order dated

F'c0ariM.f .i

d'rN'
Etq nninltt ifrmrtl
Fwor rFw1, !51It e.



dated 06.08.2020, along with documents

dated 25.04.2011, dated 13.08.2071., a copy

of guidel_ines / criteria for evaluation of

proposals/requesLs for ground water

abstraction (with effect from 15.17.2015)'

Ac co rdi ng to the details Provided bY

Incharge GWD, Sh. Mangla Rram Jat has

applied for permission in the notified dark

zone for abs t ract ion o f ground water for

irrigation purpose. A copy of the factual

report is submitted herewith and marked as

Arrnexure-C .

5 . That, thereaf ter, it has been dec j-ded

that a j oint inspection should be held by

the j oint committee and concern department

as under: -

7. Chief Executive Off icet (nominated by

the Disttict CoTTector, Jtrunjhunu) .

Scientist-C,2. Sh.MiTind

Regional

Nimje,

Directorate, Central

Pollution Conttol Board

3. Regional Officet, Rajasthan State

PoTTution Conttol Board, Sikat.

Regionrl Dir' Ccn
tl$H,t.# NA
rr.r poturion 

gonr.r 3o+{o*tHH,W t'



4. Incharge HydrogeoTogist, Gtound Watet

Deparfuent, Jhunjhurau -

In pursuance to aforesaid decision a

joint inspection was hetd on 10.08'2020'

Prior to aforesaid j oint inspection

proper acknowledgemenL / information has

been given to the Applicant Shri Mangla

Ram Jat through SMS and Mobile

conversation.

It is further submitted that, thereafter,

a loint inspection of agriculture field

and residential house of Sh. Mangla Ram

Jat was carried out in his presence and

it was observed that no borewel was

present and there was no crop sown in the

agriculture field.

The committee Members also inspected

residential house of Sh. Mangla Ram Jat

Iocated at village Bal isar which is about

01 km away from his agriculture field' It

was also observed that he has a domestic

connection of water supply under Janta

JaI Yoj na operate under the umbrella of

**,- o..-,**S*,u
frrr rtw1, ?ffi u * "

.-:sS--



Gram Panchayat and there is one more

drinking water supply under \\ Kumbha Ram

Lif t Pro j ect" scheme is operational- in

the village.

The committee also took photographs of

the s ite which are annexed along with

this report. A copy of the j oint site

inspection report dated 10.08.2020 along

with Photographs incorporating GPS

coordi na te s o f the s i te a re submi tted

herewith and marked as Annexure-D.

Report i-s being submitted for kind perusal of

Hon' ble Tribunal .

,h,L fir\N
(Milind Nimle) (Ram Ni#as Jat)

Mitind Nimie gr rrfrrt qmtntt

*tlmH#fi..,. ,:lT::,
Jhunj hunu

%
(Neeraj Sharma)

t ne q i3*e} $frf ,- ce r )

aar rfui'
KtFlEtF!?EIf,hrGri
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\-zA\rA-r\r}-rrE\urr 4, lnstitutional Area, Jhalana Doongri, J;id --

phone: 510r871. 5101872 raprix silij;oo, sr596se FAx: 515e6e4_97

TIGNeTI;I Yrsq rTtigol
RAJASTHAN,:TATP. rolr,brloN CoNTROL BOARD

Iu.{ll.
\ir l'.1(t( 1{}li i'lur('l} l ri:;r1.,\(i I.rl0l(lj SBS * 3l O

Regional (|ljiecr.
l(rgional Otljc(.
R:r;.tslhan State lrnI I trt iop ( ii.r11111rI l lililyit.
Sikar

N(;1'-}IA'rTER
Dttccl : ,\.o-7, 1c L v

Suh.:- {}iiq:ri,ri .\yrpiir.arron \ir l:,:t)llt \l;rrrgil l(rrnr,llrl \..s (.olir.ctrlr.Jhunihr.rnu &f)lltcrs hclirr* thr,r \ti I. ('r;ntr.rl Z,,n,rlli.,,,el.. lllropirlIlcf;- I lirrr'i.lr \( i I rrrricr tirrit,rl t)l fl? :;;:;;.

Sir.

Ih'' ii0n'i'lt' \'rtt'r:t:ll (irecrr lrilrurrlrl. ('r.:rltral ./on.rl l].:fluli. lliurpal hrs passcr.lirl.jti ir: iitf )iti-l$c1(\j:.):.lil!,t r)lt il: {}7 lirl(i lrs lirilrrrrs:.".,|t'ctrilingl.r,, rt.r, dirett tlt., l)i.\ilriL.l (itllc,t,tor,lhrutjhutttt, Rujosrlratt to sys llrs rtrililerpersontll't' tnd in cutt of ttttrttt,oiluhilill' ttJ' rltt, trarcr litr tlonrc.ttit. purpilsest ltc sholl

;:::;:; 
the uvuirabirir.t' ttJ tt'utt'r rtt rtt* orn,,ruttt atrr to tht, rrrur r.!sirL,ntt h1' wu1. t{

4' fu lhe nrtottlime, r'e deent it iust and prttper tu conslitutc u t:onmrittec consisting of:_i" Repre.ttrtlatit..t of (.'.!tttrilI po|Iutittn C.ttntiot Brtard;ii. Rtprcscnnile of .\tutc I\tllution Ctttrtntl llortrrl;
iii' Represt'trtuli,t' t{ ('ttlleilttr ttnd ro dirt<,r trtttn ttt ruhtnir u /tt<.tuur un6 oction ro*ertr.tport,

ll"ht toutnitte., ,,,_t, ol.ro tttl;!;g-s1 rentt:tliol ,rr(,J,ra.r t(, hr, lfili(t, t, fital11, sohe lheproblem' T'he ("ommitlttt is rliructeil lu ,isir rhc ploc'c ontl subntit rltc trction tukeu rtport
'r:,:::;:r:" s+'eehs. The Srott !'('B *,iil bu the nottot ugettc..t fitr coordittation untt togisric

5. Tfu rcytrt in tht nniler ha fitad h.r tlte Cottrnti,ttae lt.r ennil ul jadiciul_rtg(agor,.inprtftrahl.y itr thc Jitrn o!.tturthahle lr,li, O(lt Supputr trDl..uutlImage PDt:." ""('l'u''t r-t'r ilild nol in the furm ol
litr:re i,ru' -\i)tl iirt' rlu.itt(crl ,s \r,d.l ()r'riucr rrn lrr,,halr'or'thu statc lr,lrd *rr rhr.ecrnit:ittct urrnslitulcrl hr rirriur datr.d {,J,07.f{)l0l rritir thr rlircclign t,, ulsurc cgmgrliunuc ol.

:j;L::"",,,1 
c,rtierr.'llrr et,pr,oi \(il orttcr d.rrr<j {it,07.lot{) is r.lctoscri tirr readr

l:rrcl: As ah.r c. 
\,ours 511,aar.1r..

&ti)r \'. h./Singhuly
,\tcnrhcy'Secrr,ruv

e

-f-

(lop1 t. lirlltlu,ing lirr i, rirrl,ati.rn arrd rlccr)ssar\. au.r it,rr.l, DisrrielCollcctor..thunihunrr.
2 \'lcnrbcr S.,crctar,r. (:r'i'8. I)ilrircsh lilu$.an. l;irst ,,\rirur Nilgar. I)*rhi-il00.2
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Frf Grnait RO RSPCB Sikar <rorpcb.sikar@gmail.com>

Regarding NGT No. 1212018 Mangla Ram Jat Vs Coltectorate Jhunjhunu
Regional Directorate, Bhopal <cpcb.bhopal@gmail.com> Fri, Aug l,2O2O at 3:23 pM
To: RO RSPCB Sikar <rorpcb.sikar@gmail.com>
Cc: Milind Nimje <milindnmj0T@gmail.com>, poulami Chakraborty Patil <poulamichakrabortyp@gmail.com>

Sir,

This is with reference to your email dated 7.8.2020 regarding the inspection in compliance of Hon'ble NGT OA
1212018 Mangla Ram Jat Vs Collectorate. lt is to inform youlhat in piace of Sh praveen Jain, SSA, CpCB, RD
Bhopal Sh Milind Nin-u9, Scientist-C (Mob no. 940678i007) along with Sh Sanjay Kumar Mukati, SSn wifijoin tn"committee on 10.8.2020.

P. Jagan
Regional Director
Central Pollution Control Board

Regional Directorate (Centrat)

Parivesh Bhawan, Paryavaran parisar

E-5, Arera Colony, Bhopal - 462016

Tel: 0755-2775386/85

Telefax: 0755-2775587

Mobile: +91-9755559745

[Quoted text hidden]
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No. 4-4lq6wAr2011- \ \ ]l- \ Dated the August,20{1

Statutoryorder i 'ut'

L* Whereas the Central Government canstituted the Central Ground water Authority(hereinafier refened to as auirroritvl vice notincaiion of the Government of tndia in theMinisry of Environment and Foresti'number s.o. ig (E) dated the 14th .lrnurw, isg#;;
amended from time to time, for the purpose of regirlition and control of ground water
development and management in the whod of lndia;

And whereas the Central Govemment have authorized the Authorig vide notification
number S.O. 1024(E) dated 6th November, 2000, to exercise powers under section 4 of the
said Act, for appointment of officers and to entrust them with such of the powers and functions
as it may deem fit. ri?')

And whereas the Authority has declared the Nawalgarh,Udaipurwati, Jhunjhunu biockp

.. of Jhunjhunu District, Rajasthan as "Notified area' vide public notice No.2l20J1dated 13:
Auoust.'2011 and issued directions. in exercise of powers under clause (v) of sub-section 2 of

ffiatheaforesaidact.toimposeprohibitionandrestrictionontheconstruction.
inififfrtion of any structure Jor.extraction of ground water resources etc.' to avoid its further

deptetion and deterioration' in the area; 't
sr 

And Whereas the Authorig in order to improve the ground water regime in these

H[',:;trll${ifffi1:t{[[",:l.,;l1ffi ?"l:h'*]::iH{f:lr#:fi Ix#T

No.rv..therefore, the Authority. in-exercise-9l,jtt qgwe': yn^9:':?ttion 4 offie

ffi,[:?,HJ;#::rr,#ii*'jimfl; JII]ff*Ti',ll}1?n'iT"3,'I,ij",',,"T'T',;,'#ffilt,i:

#lrivi6 P'wers and fu ndion s:-

1. EzgUty c.ornmissioner Jhunihunu District' shatl constitute an Advisory committee in the

aforesas niiir"o area as per the composition given berow: - 
.t?

- Chairperson
- Member
- Member

Cont...p.2

CENTRAL GROUND WATER AUTHORITY {,!f
**lt",r$:;::*,:rilu,:r.t*1i[:[xm.r,,j;**t:f 

'J,,lri?f 066P hone N olto r'r-li6i ;i;:bi 7s367 reterax : (0 1 1 )26 1 7s36e
Web Site : wunr.cgwb.oov,in

t{''

i
q
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4. Representative of Municipal Commissioner
5. Representative of state pottuiion control Board
6. Nodal Officer, CGWB, Westein Region, .Jaipur-
7. Non'Government organization (to be nominated by D.c)

- Member
- Member
- Member ,r*
- Member '

2. The tonure of the Advisory Committee so constituted shal! be for a period of five years
from the date of bonstituiion. The Advisory Committee shall meet at teast once in a
month in the office of the Deputy Commisiioner concerned to take up various issues
related to ground water reguiati6n and management in the notified area and give itg

recommendations to the Deputy Commisiioner tor further consideration Tgt*. enforcement.
%. The Deputy Cornmissioner concerned shall ensure enforcement of directions issued'by

Authoriiy dnder section 5 of the aforesaid Act and report the compliance to Authority

frorn time to time.
4. All issues related to groundwater regulations in the area will be taken up in accordance

with part AiitC tlrl 5r the "Guidetiies for evatuation of proposals/reguesfs for ground.

water abstraction for drinking and domestic purposes in Notified areas and

tndustry/tnfrastructrrc pri"ril i*gotals in Non-notified areas" (copy enclosed' and

alsoavailableonthewebsitehttp://cgwb.gov.in/)

Jo,

iqru
CHAIRMAN

The DePutY Commisiloner'
. Jhunirrui'tiDistrict'Rajasthan

.rE -

CoPY lor inlormation to:

1. The Director (Gw), Ministry of water Resources, shram shakthi Bhavan, Rafi tr{$g'

NewDelhi' ' ' !-"-

2,TheRegionalDirector,CentralGroundWaterBoard,WesternRegion'Jaipur.
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Sl.No. State District BlockI ilarYzula

-

BHIWAM Badra2' naryana I(JRIJKSHETRA Ladwa'3 11arYana

-

SIRSA
4 Elanana

-

FATEI{ABAD Iohana
5 Harfiana KAITHAL Gulha
6 Flarrrana PAI{IPATH Bapolii: 7 [Iaryana 

_-
KURIJKSI{ETT(A PehowaI8 rurd4b IALAI{DHAR Nakodar

9 Punjab IALA}IDHAR Shahkot
l0 Punjab IALA}IDHAR Lohian
lt Puniab PATIALA Pattran
t2 Punjab KAPURTHALA Phagrvara

l3 Puniab SA}IGRUR Dhud

t4 Puniab MOGA Nihalsinehwala

t5 Puniab SANGRUR Sunam

16 Puniab SAI.IGRUR Bamala

t7 Puriab SANCRUR Shcrpw

,18 Puniab LUDHIAI.{A Khanna

l9 Puniab SANGRUR Malcrkotla

20 Raiasthan CHURU Reisarlr

,21 i aorh JODHPUR Osian

IODHPUR Bhopalgarh'22 Karastnan

Raiasthan
IODHPI'R Bilara

z3
JHT'NJHUNU N.*alr.il l/

24 Kalasrnatr# NAGAUR Merta
25 RaJasman

Raja^sthan

RaiastbL-
JAIPUR Sambhcr

2o l}I\rPP Bar:tu

77 IT' iovindearh

28 Rajasthan
Raia-sthan

rr)D}IPUR Mandore

':29

':30

rD Sangancr

r^r r.}pTi Savala

3l Raiasthan Idaipurwati
lllJI\Jfrvrrv

HIINJHIJNU32 KBJ?.strta"

Vl"rtl'g-_-- Shahpura

Bassi
33

34

35

36

?L
38
32.-_,

JAIPUR
JAIPUR
JAIPUR
JALOI{E

54tsAgu
AJMIlR

..-., - :

p aiaslhan Amcr

[-ajasthan
RaiastFan

Sanclrorc
'l'nC'1@'-

Ra;asrngl
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Government of lndia
CENTRAL GROUND WATER AUTHORITY

Ministry of Water Resources, River Development & Ganga Rejuvenation
West Block 2, Wing 3, R K Puram, Sector I, New Delhi 110066

Gu idelines/Criteria for eval uation of proposals/requests for
ground water abstraction

(With effect from 16111120151

I. SCOPE & OBJECTIVE
The prime objective of the guidelines for evaluation of proposals/requests for

the withdrawal of ground water, is to focus on a specific part of ground water
management viz. ensuring sustainability of ground water both in terms of quantity &
quality and also focus on land based management of ground water resources, looking
into the variations of availability of water in different climatic regions and diverse
hydrogeological conditions in various states of the country. Explanation for different
technical terms used in this document is given in Annexure I.

The annual replenishable ground water resources availability plays an important
role in defining the guidelines. These are re-assessed from time to time and the latest
assessment, as applicable to these guidelines are available on www.cgwb.qov.in

The latest assessment ofthe state wise ground water resources as on 31.03.2011
is available at the Central Ground Water Board (CGWB) web site
(http://cewb.gov.in/documents,iDynamicolo20GWo% 20Resourceso/o20-201 I .pdf). As
per the $ound water resource estimates of 2011, out of the 6607 assessment units
(Blocks, Mandals, Talukas, districts), l07l over-exploited units,2l7 critical units,697
semi-critical units, 4580 safe units and 92 saline units have been identified across the
country by Central Ground Water Board. The Annual replenishable ground water
resources have been estimated as 433 Billion Cubic Metres (bcm). The Net Ground
Water Availability is 398 bcm and the overall stage of ground water development of
the country is 62%. The present guidelines will follow the assessment as on GWRE
201I till it is revised.

Central Ground Water Authority (CGWA) so far has notified 162 areas
(http://cgwb.gov.in) the areas are for the purpose of regulation of ground water
development. More areas are notified periodically and the up dated list as applicable to
these guidelines is available on www.cgwa-noc.gov.in. The District Administrative
Heads (Deputy Commissioner/District Magistrate/District Collector) in case of
Administrative Block or Taluka or the Head of the Municipality (in case of Municipal
Area) ofthe notified areas in the country have been appointed as'Authorized Officers'
by Central Ground Water Authority under Section 4 of the Environmental Protection
Act (EPA) (1986).

Regulation of Ground Water development in Notified areas is through district
administrative heads assisted by Advisory Committees under the provisions of Section
4 of the EPA, 1986. All issues pertaining to granting of NOC's for ground water
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\ by the Authorised Officer in consultation with the advisory committee constituted for
\ tliis purpose. The list of notified areas, is given in Annexure 11 and also available on

\\ the web-site (*'w\.1.cgwb.gov. in).
\

2. l. Drinking & Domestic purposes:

Cenrral Ground wale. Aulho 1!. Colemment of lndia

withdrawal, checking violations, sealing of ground water abstraction structures,
launching of prosecution against offenders, attending to complaints, etc., are to be

addressed by the Authorized Oflicers.

i. These guidelines supersede all the earlier guidelines with effect from

1611112015. The guidelines for abstraction of ground water in NotifiedNon-
Notified arcas for various users are given below.

2. NOTIFIED AREAS

NOC can be accorded for construction of ground water abstraction structures/
replacement of existing defunct well for drinking and domestic purposes only.
Govemment Water supplying agencies can be accorded NOC as per their requirement.

NOC for infrastrucrure projects will be considered after issue of completion certificate
from competent Authority as per Govt. norms for drinking and domestic purposes.

NOC for ground water withdrawal will be considered only if Water Supplying
Department is not providing adequate water in the area/premises. Proof for this is to

be produced from the concerned authority by the applicant.

2. l. I. lndividual households:

The conditions for granting the NOC to individual households in notified areas

are given below:

a. Permission to be granted only for such cases where public water supply
system does not exist. The permission shall be valid only till such time

there is no public water supply provided. In that case, the abstraction

structure shall be exclusively utilized for artificial recharge to ground

water or sealed.

b. A certificate from the water supply agency regarding non-availability of
government water supply to the area/individual is to be submitted by the

applicant.

c. The premises should have only one ground water abstraction structure
(either existing or new) to meet the drinking and domestic requirements.

No tube-well/bore-well will be constructed, if any working tube-well

already exists. In case the existing well has become non-functional and is

to be replaced, it should be converted into recharge well, if possible or,

properly sealed and no water be pumped from it. An undertaking as per

Annexure III is to be submitted by individual.

d. The person(s) intending to construct new tube-well will seek permission

from the Authorized officer/Advisory Committee, at least 30 days in
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advance along with the name and address of the drilling agency, which
will undertake construction of tube-well. AuthoritieVNodal Agency can
ask the user to supply additional information.

e. The maximum diameter of the tube-well should be restricted to 4' only
and the capacity of the pump should not exceed lHP. In case of deep
water level the capacity/dia of the structure will be decided by the
Authority based on the site specific recommendations.

f. Concunent with the construction of ground water abstraction structure,
the owner of the tube-well shall undertake artificial recharge to ground
water through rainwater harvesting in the premises.

g. The water from the tube-well/bore-well will be used exclusively for
drinking and domestic purposes only within the premises.

h. All details ofthe drilling like rock formations encountered, the depth and
diameter of the constructed tube-well, (Fracture zones encountered/zones
tapped) type of pipes used in tube well, yield of bore well/tube well and
ground water quality etc., shall be kept for record and are to be provided
at the time of inspection.

i. Any violation of the above conditions will attract legal action under
section 15 ofthe Environment (Protection) Act, I986.

2. 1.2. Other than lndividual households

The list of infrastructure projects, other than individual households is given in
Annexure IY. The conditions for granting the NOC to such categories in notified
arcas are given below:

a. Maximum diameter of the ground water abstraction structures should be

restricted to 150 mm (6 inches) only and capacity ofthe pump should not
exceed 5 HP. In case of Govemment water supply agencies, housing
societies, tube well sizeldia. & HP of prime mover can be more depending
on the ground water availability and requirement. The authorised officers
in consultation with the advisory committee would decide on standards for
the areal district under their jurisdiction

b. Concurrent with the construction of ground water abstraction structures,
the organization shall undertake artificial recharge to ground water through
rain water harvesting structure in the premises within 45 days of issuance

ofNOC and will confirm to the Authorized Officer for verification.

c. Water rneter installation in the abstraction structure is mandatory and

confirmation of water meter installation shall be given to the Authorized
Officer under intimation to the concemed Regional office of CGWB
immediately after construction. The daily water meter reading should be

maintained and quarterly report should be submitted to Authorized
Officer.

d. The water from the grcund water abstraction structures will be used for
drinking and domestic purposes only.
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e. AII details of the drilling like location of well (Lat./Long.), formations
encountered, the depth and diameter of the constructed ground water
abstraction structures, type of pipes used, yield of bore well/ tube well
(Fracture zones encountered/zones tapped) and ground water quality, etc.,
have to be furnished to the nodal agency authorized and to CGWB
Regional Office within l5 days ofthe completion ofthe construction.

f. The permission for construction of ground water abstraction structure
would be valid for a period of six months from the date of issue of NOC. If
the structure is not constructed within validity period, the NOC would be
deemed to have been cancelled.

g. The NOC issued would be non-transferable.

h. Permission to be granted only for such cases where public water supply
system does not exist. The permission shall be valid only till such time
there is no public water supply provided. In that case, the abstraction
structure shall be exclusively utilized for artificial recharge to ground
water or sealed.

i. Any violation of the above conditions will attract legal action under
section l5 ofthe Environment (Protection) Act, 1986.

Guidelines for granting of NOC by Central Ground Water Authority for saline
ground water withdrawal to industries/projects in Notified areas underlain by Saline
Ground Water is mentioned under Section 4.

In case the notified area is de-notified subsequently, the conditions pertaining to
"non-notified areas" shall be followed.

3. NON-NOTIFIED AREAS
NOC for ground water withdrawal will be considered for Industries /

Infrastructure / Mining projects as per the criteria given below.

3. l. Criteria fo r Industries/Infrastructure/tlinin g Projects

3. 1. 1. lndustries:

Category* Mandatory
Recycle/Reuse
(for various purposes
except recharg€ to
qround water)

Withdrawal permitted
(7o of proposed recharge) #

Safe Major and Medium
Industries to recycle
and reuse al leasl 40Yo
ofthe waste water

NOC is required for ground water
withdrawal subject to adoption of artificial
recharge to ground water.

Semi-
critical

Major and Medium
Industries to recycle
and reuse at least 50%
ofthe waste water

Withdrawal may be permitted subject to
undertaking of ground water recharge+*
measures. The withdrawal should not
exceed 200% ofthe recharged quantity.

4
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Category* Mandatory
Recycle/Reuse
(for various purposes
except recharge to
sround water)

Withdrawal permitted
(7o ofproposed recharge) #

Critical Major and Medium
industries should fully
recycle and reuse the
waste water

Withdrawal may be permitted subject to
undertaking of ground water recharge*+
measures. The withdrawal should not
exceed 100% ofthe recharged quantity.

Over-
exploited

All Industries to fully
recycle and reuse the
waste water

Withdrawal may be permitted subject to
undertaking of ground water recharge**
measures. The withdrawal should not
exceed 50% ofthe recharged quantity.

* The guidelines will follow the assessment as on Ground Water Resource Estimation
(GWRE) 201I till turther revision.

# Refer section 3.1.1 .b for recharge criteria for Water Intensive Industry

**The recharge should be implemented within the premises and/or same water
shed/assessment unit. Detail project proposal shall be included along with the application for
NOC.

3.1.1. (b). Water lntensive lndustries

Industries using ground water as raw material/water intensive industries shall
not be granted NOC for ground water withdrawal in Over-Exploited areas. A list of
different industries categorised as water intensive is given in Annexure Z. In Safe,

Semi-Critical & Critical areas NOC for ground water withdrawal is mandatory for
these industries as per Section 3,1. However, ground water withdrawal will be limited
as follows:

Category Ground Water Withdrawal Limit
Safe Withdrawal limited to 200Yo of ground water

recharge.
Semi- Critical Withdrawal limited to 100% of ground water

recharse.
Critical Withdrawal limited to 50%o of ground water

recharge.
Over- Exploited No permission for Industries under this category.

3. t.2. lnfrastructure proiects

The application for the infrastructure projects would be considered depending
on the type of infrastructure project as per the Annexure IV.
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a. Run-off from the entire project area is to be utilized either for artificial recharge
to ground water unless risk of contamination exists or area is water logged or
for storage for utilization or both.

b. The quantum of ground water for usage other than drinking/ domestic shall not
exceed 25Vo of total ground water abstraction in case of Housing
proj ectYRes idential Townships.

c. Proponents are to submit a status report stating the quantum of water required
and the quantity that would be provided by the Govemment Water Supplying
agency. This should be supported by a letter fiom the agency.

3. 1. 3. Mining and De-watering projects

Abstraction ol'ground water by mining industries intersecting water table for de-
watering of mine pit water, and de- watering ground water for basement construction of
buildings, etc., may be permitted subject to the following conditions.

a. Conditions for recharge and recycle/reuse would be similar to those given in
case of industries for withdrawal of ground water (Section 3.1). Project
proponent has to submit mining plan with mine seepage computation/modelling
studies carried out by them.

b. The de-watered quantum of water is to be put to gainful use. This may include
water supply and provide to water supply agencies, agriculture, dust
suppression by the industry, utilization by the mining industry, utilization for
artificial recharge to ground water, etc.

c. Piezometers for monitoring the ground water level of de-watered aquifers are to
be mandatorily installed within the premises and in peripheral areas having
adequate depth range. The record of water level data be maintained and to be
provided periodically or whenever demanded by the regulating agency.

d. Wherever the mines/de-watering project is situated in the coastal area special
care should be taken to prevent sea water ingress. This should be supported by a
technical evaluation report.

e. In case of mining projects detailed and continuous study on the ground water
regime, including ground water modelling should be carried out and the results
should be submitted to the Regional Directorate of CGWB periodically.

4. ABSTRACTION OF SALINE GROUND WATER
Any Industry/project desirous of utilizing saline ground water, including from

areas falling under over-exploited and Notified categories, would be permitted to
extract saline ground water. However, due care to be taken in respect of disposal of
the effluents by the units so as to protect the water bodies and the aquifers from
pollution. Proposals pertaining to such cases must have a detailed project report
elucidating the mechanism of handling the effluent water and its various uses. All
precautions must be taken for protection of environment especially fresh water

6
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aquifers in and around the area. Large scale recharge mechanism should be adopted
wherever feasible in such cases to improve the ground water conditions in the region.

(I) In Notified areas, withdrawal of saline water from deeper aquifers can be
permitted subject to the following conditions.

(a) Saline water withdrawal shall not contaminate the fresh water aquifers

whilc transporting or using.

(b) No brine or waste disposal should occur in that area.

(c) The withdrawal of saline water or pumping of the saline aquifer by
industries/organizations, should not affect the fresh water aquifer, if
any in the area.

(d) Piezometers should be constructed and monitored regularly for
piezometric level & quality, ofthe aquifer from which the saline water

is purnped, as well as, the adjacent/overlying/underlying fresh water

aquifers, if any.

(e) The data generated has to be submitted to the respective Regional

Director of CGWB periodically.

(0 CGWA has right to withdraw the permission at any time without

assigning ay reason.

(g)Adequate Rain Water Harvesting/Artificial Recharge./Water

conservation measures should be adopted in consultation with

Regional Director of CGWB.

0D In case of saline/contaminated water occurring within the phreatic zone
or water logged area occuning as a pocket in notified area, withdrawal
may be permitted for uses other than domestic use subject to:-

(a) The area shall be clearly demarcated and the respective

Regional Director of CGWB shall give clear recommendation

on the quantity which can be withdrawn.

(b) The withdrawal should not have any impact on the fresh

water aquifer and this has to be ascertained by the concemed

Regional Director, CGWB.

(c) Other conditions shall remain same as (l) above.

5. CHANGE IN LAND USE

IndustieV lnfrastmcturelMining projects coming up in agricultural land or any
other land after change in land use shall have to submit all documents endorsing the

change of land use from competent authority. Withdrawal of ground water from
existing abstraction structures, if any, after change in land use in the area can be done

7
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only after approval from the Central Ground Water Authority. Cases would be
processed as per changed land use.

6. OTHER CONDITIONS (Applicable for all cases):
a) Sale and supply of raw/unprocessed/untreated ground water by unauthorized

agencies for commercial use is not permitted.

b) Non-compliance of conditions mentioned in the NOC may be taken as sufficient
reason for cancellation of NOC accorded/ non-renewal of NOC.

c) Wherever State Government Authorities are in existence to manage and control
ground water regimes, the Ground water Regulation would be done by them. The
State Ground Water Authority (SGWA) shall send a quarterly progress report to
CGWA for records.

d) In case of any delay in executing the project for bonafide reasons within the set
time, for which Noc has been granted, the firm shail appry to cGWA for
extension. CGWA may consider extension based on its merits. Any proposal to
extend the validity of NOC would be considered for a similar period with
recharge conditions applicable as per guidelines in force, provided no ground
water abstraction has been made.

e) No application for NOC shall be entertained without referral letters from the
statutory authority (Central and State Govt. Departments and Agencies like State
Pollution Control Board, Industries Department, Industrial Development
Authority).

0 The referral letter shall contain verification on the quantum of water for the
industry/project with detailed break up of ground water consumption, recycle &
reuse of the rvaste water, so that the wastage of the precious resource tan be
avoided. In case this is not given by the referral authority, applicant should obtain
a letter from the Industries Dept/Project Sanctioning Authority/ local municipal
authority in urban areas on the same lines.

g) The ORZA rules and regulation shall be applicable wherever in vogue.
h) No permission required for withdrawal of ground water from any area if

withdrawal is done through non-energized means.

i) Mandatory clause on Artificial Recharge to ground water may be relaxed in case
of water logged/shallow water level (< 5 m bgl during pre monsoon) areas.

j) Relaxation in the quantity of ground water withdrawal in over-exploited areas,
qd/or quantity of recharge being affected by the firm can be permitted by
CGWA if it feels it absolutely necessary in national interest.

k) The artificial recharge proposals are required to be vetted by any competent
authority of State/Centre.

l) Treated water shall not be used for recharge to ground water, since it may contain
heavy metals & other toxic elements. The treated waters shall be fully used by
the proponent or any other agency, who can utilize it without contaminating th;
underlying aquifer / water bodies.

m) NOC issued is non-transferable.
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n) Abstraction structure should be located inside the premises of project property.
o) The general guidelines for the ground water level monitoring and construction of

piezometers for this purpose are annexed as Annexure yL

7. ISSUANCE/RENEWAL OF NOC
a) NOC will be accorded in non notified areas for a period of two years initially

and will be renewed for a period of three years, subject to compliance of
conditions mentioned in the NOC. Thereafter, NOC,s shall be renewed every
five years subject to the compliance ofthe conditions mentioned in the renewei
NOC.

b) Renewal of Noc's issued earrier to industries/projects in non-notified areas and
where the area has subsequently become notified, will be done by CGWA for
every two (2) years. The Authorized oflicer will forward the application to the
concemed Regional Director of GGWB with his recommendations for
processing and forwarding to CGWA.

c) In case of change in category of the area, renewals would be ganted with
conditions as laid down for such new category areas. In case it ii diflicuh to
comply with the conditions the applicant should satis$ the authority for granting
exemptior/altemative measure. The condition of reciarge may bL rela=xed foi
oE blocks ar par with criticar brocks and for criticar otocks at par with semi-
critical blocks.

d) In case it is found that some of the conditions stipulated during the issuance
NOC have not been implemented in certain localities it may 6e relaxed by
GGWA based on the recommendations of the concemed Regional Director fo"r
specific areas as per site specific condition.

e) categorization of certain industries as 'water intensive industry, have been
made with ef|ect from rs.r 

_r.2012. Since then ground water withdiawar by such
industries is not permifted in oE areas. Renewar of Noc for those water
intensive industries to which^N.oc was issued for ground water withdrawal prior
to 15.11.2012 and are now falling in over-exploiied and Notified u."u, *ill b"
done ty CGWA initially for two years and subsequently for every three years.
For Notified areas, the authorized officer shar forward his recommendarions tothe Regional Director who in tum would send the same alongwith his
recommendations to cGwA. The renewal would be limited to 50ilo of the
recharge quantity or the earlier permitted quantity whichever is less.

D Processing fee prescribed if any, from time to time shalr be charged for issuance
and renewal ofNOC.

8. ISSUANCE OF NOC TO EXISTING INDUSTRIES

, . All-existing rndustrievprojects which are drawing ground water and have not
obtained Noc for ground water withdrawar from cenfoi Ground water Authority,
either due to its coming into existence prior to formation of CGWA o, dr. io
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exemption from obtaining NoC as per earlier guidelines, shall apply to CGWA for
NOC for ground water withdrawal with immediate effect. This would be applicable to
StatesfuT's in which regulation of ground water withdrawal is being done by CGWA.
The application has to be submitted online. The grant of NOC would be considered as
per prevailing guidelines.

It would be mandatory for these industries/projects to submit water quality
report of effluents, if any, vetted by competent authority. The industry/project ihould
have valid EC or 'consent to operate' under water act or referral letter issued by the
State/ Central regu latory authority.

9. PROCESSING FEE
A Processing fee of Rs. 1000/- per new Noc and Rs. 500/- per renewal of Noc

shall be applicable for issuance of NOC or its renewal.

Note: Guidelines are subject to modification from time to time.

10
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Annexure-l

Exnlanations for the Technicol Terrns used:

l. Notified Area: Areas notified by Central Ground Water Authority for the purpose of
Regulation ofGround Water development through Public Notices.

2. Non-notilied area: Areas other than Notified areas for ground water regulation.

3. EPA l9E6: Environmental Protection Act (1986).

4. sofe area: Area categorized as SAFE from the ground water resources point ofview, based
on the ground water resources estimation 2009 or the latest estimation carried out by cbwB.

5. semi-critical area: Area categorized as SEMI-GRITICAL from the ground water r€sources
point of view, based on the ground water resources estimation 2009 or the latest estimation
canied out by CCWB.

6. critical rrer: Area categorized as cNTICAL from the ground water resources point of
view, based on the ground water resouces estimation 2009 or the latest estimation caniJ
out by CGWB.

7. ov€r-exploited area: Area categorized as ovER-ExpLorrED from the ground water
resources point of vieq based on the ground water resources estimation 200i or the latest
estimation carried out by CGWB.

8. Aquifer: Geological formation capable of storing and transmitting ground water.
9. Deeper Aquifer: In areas having multiple aquifer system, the aquifer/s occuning below the

uppermost aquifer.

l0' well: Any structure sunk for the search or exhaction of ground water, incruding open we[s,
dug. wells, b_ore wells, dug-cum-bore wells, tube *J1., fiIt". poirt", 

"oti""io, 
*.iir,

infiltration galleries, recharge wells, or any oftheir combinations or variations.
I l. Tube Well; Bore Well; Dug Well: Ground Water abstraction structures.

12. Government Agency: May be Central or State Covernment body.

13. Mine: Area where mining activity is taking place, or area abandoned afler mining.
14. Ground Water Recharge: Augmenting the ground water resources ofaquifer/s.
15' Rainwater Hrrvesting: The technique or system of coflection and storage of rainwater, at

micro watershed scale, including roof-top harvesting, for future use or for icharge ofgrounJ
water.

16. Roof Top Rain Water Harvesting: Collection and storage ofrain water from the rooftop of
buildings.

17. Artificial R€charge to ground wster: Augmenting the ground water reservoir through
artificial means.

18' Infristructure Project: Housing, Township, SEZ, Hotel, Educational Institutions, Roads
and Bridges, Commercial establishments, Offices, Airport, Transport terminus, Hospitals,
others.

ll
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19. Mining Project: Project which involves mining activity either open cast or underground or
both.

20. Ground Water Draft: Quantum of ground water withdrawal.

21. Saline Water: Water having salinity in excess of 2500 pmhos/cm at250C.

22. Water Table Intersection: Intersection of the Water Table on excavation of the overlying
material due to mining or other activities.

23. Recycle/Reuse: Puri$ing waste water for using againl putting water to multiple uses.

24. Schools/College/Universities: Educational Institutions/universities approved/recognized by
State / Central Government.

25. Hospitals: Institutions providing medical facilities/heatment approved by State / Central
Govemment.

26. Bhawan: Raj Bhawan or any other Central/ State Govemment office complex or building.

27. Government Department: Either Central or State.

28. Municipality: Municipality, a Municipal Corporation or similar body of local urban
govemance by any other name.

29. Ground water: Water, which exists below the surface in the zone of saturation and can be
extracted through wells or any other means or emerges as springs and base flows in strezrms
and rivers;

30. Bgl: Below Ground Level.

31. BCM (bcm): Billioncubic metres.

32. Ground water Abstraction structure: Structure used to withdraw ground water like bore
well / tube well / dug well / dug cum bore well/tunnel well.

33. Piezometer: A bore welUtube well used only for measuring the water level/piezometric
head and to take water sample periodically but not used for ground water abstractiLn.

34. Water Audifi A numerical assessment quantity of water in any process, giving a detailed
input and output in every stage.

t2
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Annexure ll

List of 162 areas notified bv CGWA

S. No. STATE / I]T LOCATION Date of Notification
I Andhra Pradesh Tirupathi (Rural) Mandal of Chittor

District
5.12.2005

2 Andhra Pradesh Vempalli Mandal of Cuddapah District 5.12.2005
3 Andhra Pradesh Chilmathur Mandal of Anantapur District 27 .11 .2012
4 Andhra Pradesh Narpala (NC) Mandal of Anantapur

District
27 .11.2012

5 Andhra Pradesh Giddaluru Mandal of Prakasam District 27 .t I .2012
6 Diu Union Territory of Diu 14.10.1998
7 Gujarat Gandhinagar taluka (aquifer below 200

mbgl declared as notified for meeting
drinking and domestic requirements),
District Gandhinagar

2.09.2000

8 Guiarat Kalol taluk of Gandhinagar district 27 .11.2012
9 Gujarat Mansa taluk of Gandhinagar district 27 .11 .2012
t0 Guiarat Mahesana taluk of Mahesana district 27.|.20t2
ll Haryana Municipal Corporation of Faridabad &

Ballabhearh
14. r0.1998

l2 Haryana Shahbad Block of Kurukshetra District 2.12.2006
l3 Harvana Nangal Chowdhary Block of

Mahendragarh District
2.12.2006

t4 Haryana Namaul Block of Mahendragarh District 2.12.2006
l5 Harvana Samalkha Block ofPanipat District 2.12.2006
t6 Haryana Kamal Block of Kamal District 2.12.2006
t7 Haryana Khol Block of Rewari District 2.12.2006
l8 Haryana Entire Gurgaon District 13.08.201I
l9 Haryana Badra block of Bhiwani District 13.08.20r r

20 Harvana Ladwa block of Kurukshetra District 13.08.20r l
2t Haryana Pehowa block of Kurukshetra District 13.08.201I
22 Haryana Rania block of Sirsa District 13.08.201l
23 Haryana Tohana block of Fatehabad District 13.08.201l
24 Harvana Gulha block of Kaithal District 13.08.201I
25 Haryana Bapoli block of Panipath District 13.08.201l
26 Harvana Raiaund block of Kaithal District 27 .t t.2012
27 Haryana Ellenabad block of Sirsa District 27.n.2012
28 Karnataka Badami taluka of Bagalkote District 27.1.2012
29 Karnataka Bagalkote(P) taluka of Bagalkote District 27.1.2012
30 Karnataka Anekal taluka of Bangalore (U) District 27 .t 1.2012
3l Kamataka Bangalore (N) taluka ofBangalore (U)

District
27.fi.2012

JI Kamataka Bangalore (S) taluka ofBangalore (U)
District

27 .fi.2012

l3
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33 Kamataka Devanhalli taluka of Bangalore (R)
District

27 .11.2012

34 Kamataka Dod Ballapur taluka of Bangalore (R)
District

27 .11 .2{\2

35 Kamataka Hoskote taluka of Bansalore (R) District 27 .11.2012
36 Kamataka Nelamangala(P) taluka of Bangalore (R)

District
27 .11.2012

37 Kamataka Ramdurg taluka of Belsaum District 27 .11.2012
38 Kamataka Ravbag(P) taluka of Belgaum District 27 .tl.2012
39 Kamataka Gadae(NC) taluka of Gadas District 27 .1t.2012
40 Kamataka Bangarapet taluka of Kolar District 27 .t I .20t2
4t Kamataka Chikballapur taluka of Chikballapur

District
27.11.2012

42 Kamataka Chintamani taluka of Chikballapur
District

27 .11.2012

43 Kamataka Gauribidanur taluka of Chikballapur
District

27 .t t.2012

44 Karnataka Gudibanda taluka of Chikballapur
District

27 .t 1.2012

45 Karnataka Malur taluka of Kolar District 27.'|.2012
46 Kamataka Mulbagal taluka of Kolar District 27.|.20't2
47 Kamataka Sidlaghhatta taluka of Chikballapur

District
27 .11.2012

48 Kamataka Koratagere(P) taluka of Tumkur District 27 .t 1.2012
49 Kamataka Madhueiri(P) taluka of Tumkur District 27 .1t.2012
50 Madhya Pradesh Dhar Block of Dhar District 2.t2.2006
5t Madhya Pradesh Manawar Block of Dhar District 2.12.2006
52 Madhya Pradesh Mandsaur Block of Mandsaur District 2.12.2006
53 Madhya Pradesh Sitamau Block of Mandsaur District 2.12.2006
54 Madhya Pradesh Neemuch Block of Neemuch District 2.t2.2006
55 Madhya Pradesh Jaora Block of Ratlam District 2.12.2006
56 Madhya Pradesh Indore Municipal Comoration 2.t2.2006
57 NCT, Delh South District 15.08.2000
58 NCT, Delh South West District 15.08.2000
59 NCT, Delh Yamuna Flood Plain Area 2.09.2000
60 Puduchern [.lT Puducherry UT 27.1.2012
6t Puniab Ludhiana City, Ludhiana District r 1.t2.1998

Punjab Moeal Block of Mosa District 2.12.2006
63 Punjab Moga-lI Block of Moga District 2.12.2006
64 Puniab Sangrur Block of Sansrur District 2.12.2006
65 Puniab Mahal Kalan Block of Bamala District 2.12.2006
66 Puniab Ahmedsarh Block of Sangrur District 2.12.2006
67 Puniab Nakodar block of Jalandhar District 13.08.2011

68 Puniab Shahkot block of Jalandhar District 13.08.201I

l4
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69 Punjab Lohian block ofJalandhar District 13.08.201 l
70 Puniab Pattran block of Patiala District 13.08.201r
7t Punjab Phagwara block of Kapurthala District 13.08.201r
72 Puniab Nihalsinghwala block of Moga District t3.08.20

Puniab Dhuri block of Sangur District 13.08.201r
74 Punjab Sunam block of Sansrur District 13.08.201I
75 Punlab Bamala block of Barnala District 13.08.201I
76 Punjab Shemur block of Sangrur District 13.08.201I
77 Punjab Malerkotla block of Sangmr District 13.08.201l
78 Puniab Khanna block of Ludhiana District 13.08.2011
79 Punjab Ajnala block of Amritsar District 27.t t.2012
80 Punjab Patti Block of Taran Taran District 27.12.2012
8l Punjab Taran Taran Block of Taran Taran

District
27.12.20t2

82 Puniab Amloh block of Fatehgarh District 27.lt.2012
83 Punjab Khamano block of Fatehgarh District 27.|.2012
84 Punjab Khera block of Fatehgarh District 27.n.2012
85 Punjab Tanda block of Hoshiarpur District 27.t.2012
86 Puniab Bhogpur block of Jalandhar District 27 .tt.20tz
87 Punjab Goraya/Rurka kalan block of Jalandhar

District
27 .1t.2012

88 Punjab Jalandhar east block ofJalandhar District 27 .t1.2012
89 Punj ab Jalandhar west block ofJalandhar

District
27 .t t .20t2

90 Punjab Nurmahal block of Jalandhar District 27 .lt.20t2
9t Puniab Phillaur block of Jalandhar District 27.fi.2012
92 Punjab Nadala block of Kapurthala District 27.1r.20t2
93 Puniab Dhilwan block of Kapurthala District 27 .11.2012
94 Punjab Kapurthala block of Kapurthala District 27 .tl.2012
95 Punj ab Sultanpur block of Kapurthala District 27.n.2012
96 Punjab Pakhowal block of Ludhiana District 27.11.20t2
97 Punjab Bhikhi block of Mansa District 27.1.20t2
98 Punjab Budhlada block of Mansa District 27.u.2012
99 Punlab Sardulgarh block of Mansa District 27.1.2012
100 Punj ab Aur block of Nawanshahr District 27.1.2012
r0l Punjab Banga block of Nawanshahr District 27.|.2012
t02 Punjab Patiala block ofPatiala District 27.n.2012
103 Puniab Sanaur block of Patiala District 27.1.2012
104 Punjab Modnda block of Ropar District 27 .t 1.2012
105 Punjab Bhawaniagarh block of Sangrur District 27.1.20t2
106 Rajasthan Jhotwara block, Jaipur District 27.11.20t2
107 Rajasthan Pushkar Valley, Ajmer District 5.12.2005
108 Rajasthan Jalore block, Jalore District s.12.2005
109 Rajasthan Raniwara block, Jalore District 5.12.2005

l5
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ll0 Raiasthan Budhana block, Jhuniunu District 5.12.2005
lll Raiasthan Chirawa block, Jhuniunu District s.12.200s
|2 Raiasthan Mundwa block, Naqaur District 5.12.2005
l l3 Raiasthan Suraisarh Block. Jhuniunu District 2.12.2006
l4 Rajasthan Dhod Block. Sikar District 2.12.2006
I l5 Raiasthan Shri Madhopur Block, Sikar District 2.12.2006
ll6 Rajasthan Behror Block, Alwar District 2.12.2006
117 Rajasthan Bhinmal Block, Jalore District 2.12.2006
ll8 Raiasthan Raiearh block of Churu District 13.08.201I
l19 Raiasthan Osian block ofJodhpur District 13.08.201I
120 Rajasthan Bhopalgarh block of Jodhpur District 13.08.2011
t2t Rajasthan Bilara block of Jodhpur District 13.08.201l
122 Ralasthan Merta block of Nagaur District 13.08.201 |

t23 Raiasthan Baetu block of Barmer District 13.08.20 I I

t24 Raiasthan Sambher block ofJaipur District 13.08.201I
125 Raiasthan Govindsarh block of Jaipur District 13.08.201I
t26 Raiasthan Sanganer block ofJaipur District 13.08.201l
t27 Rajasthan Bassi block ofJaipur District 13.08.2011
128 Rajasthan Amer block of Jaipur District 13.08.201l
129 Raiasthan Shahpura block oI Jaipur District 13.08.201I
130 Raiasthan Mandore block of Jodhpur District 13.08.201I
r3l Raiasthan Sayala block of Jalore District r3.08.201r
132 Raiasthan Sanchore block ofJalore District 13.08.201I
133 Raiasthan Nawalgarh block of Jhunihunu District 13.08.201r
134 Raiasthan Udaipunvati block of Jhunihunu District 13.08.201I
135 Rajasthan Jhunihunu block of Jhunihunu District r3.08.201I
136 Raiasthan Todabhim block of Karauli District 13.08.201I
137 Raiasthan Pisangan block of Aimer District 13.08.201I
138 Rajasthan Chittorgarh block of Chittorgarh District 27.1.2012
139 Raiasthan Nimbahera Block of Chiftorgarh District 27 .t t.2012
t40 Raiasthan Kuchaman block of Nagaur District 27 .t 1.2012
l4l Tamil Nadu Pollachi S block of Coimbatore District 27.1.2012
t42 Tamil Nadu Morappur block Dharmapuri District 27.t L20t2
143 Tamil Nadu Pappireddipatti block of Dharmapuri

District
27.t L2012

144 Tamil Nadu Usilampatti block of Madauri District 27.11.2012
r45 Tamil Nadu Kuttalam block ofNagapattinam District 27.t 1.20t2
t46 Tamil Nadu Rasipuram block of Namakkal District 27.fi.2012
t47 Tamil Nadu Attur-S block of Salem District 27 .|t.2012
148 Tamil Nadu Gangavalli block of Salem District 27 .t t.20t2
149 Tamil Nadu Panamaruthupatti block of Salem District 27.11.2012
150 Tamil NadLr Talaivasal block of Salem District 27 .11.2012
l5l Tamil Nadu Veerapandi block of Salem Distict 27 .t t.2012
ts2 Tamil Nadu Chengam block of Tiruvannamalai 27 .t 1.2012

l6
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District
153 TamilNadu Valangaiman block of Tiruvarur District 27 .tt.2012
154 TamilNadu Udansudi block of Thoothukudi District 27.tt.2012
155 TamilNadu Gudiyatham block of Vellore District 27.11.2012
ls6 TamilNadu Jolarpet block of Vellore District 27.11.2012
157 Tamil Nadu Pernampet block of Vellore District 27.11.2012
158 TamilNadu Tiruppathur block of Vellore District 27 .11.2012
159 Telangana Midiil Mandal of Mahabubnasar District 5.12.2005
160 Telangana Vailpoor (NC) Mandal ofNizamabad

District
27.fi.20t2

l6l Uttar Pradesh Municipal Corporation of Ghaziabad,
Ghaziabad District

04.04.1998

162 West Bengal Haldia Industrial complex (aquifer below
120 mbgl), Haldia, district East
Medinipur

15.08.2000
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